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Charan Lal Sehu secking inter alia a writ/
direction to the Union of India to appoint
89 judges in the various High Courts, the
Supreme Court has, in its order dated Ist
October 1982, desired to know from the
Union of India the reasons for which cer-
tain vacancies have remained unfilled from
one to three years, The Supreme Court
hes, in this order, directed the Union of
Indiato file its affidavit in reply within
three weeks and has further directed
that “in any event, the Union of India will
before the next hearing of the Writ Peti-
tion, file a statement setting on with re-
ference to each High Court the reasons
for which the vacancies have remained

unflied so long. The Wri; Petition is ad- Fg 7€ fessl wawfeor afve woR
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NoTEs The information regarding the
order of the Supreme Court dated 1st
October 1982 is based on an uncertified
copy thereof as a certified copy has not yet
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Amendment to Employees Pmﬂdent Fund

Act

282. DR, KRUPASINDHU BHOI: Wil]

the Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whethey Government propose to
bring forward a comprehensive Bill to
amend ths Employees’ Provident Fund

Act;

(b) if so, the progress made in this re-
gard; and

(c) the time by which it will be brought
before Parliament, with salient features
thereof?





